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Notice  is  hereby given that the  National  Company  Law Tribunal  has  ordered the
commencement   of   a   corporate   insolvency   resolution   process   of   Kambala
Hospitality Private Limited on 06.09.2022 in C.P.(IB)-38(MB)/2o22.

ThecreditorsofKambalaHospitalityPrivateLimitedareherebycalleduponto
submit their claims with proof on or before 2o.og.2o22 to the Interim  Resolution
Professional at the address mentioned against entry No. 1o.

Thefinancialcreditorsshallsubmittheirclaimswithproofbyelectronicmeansonly.
AIlothercreditorsmaysubmittheclaimswithproofinperson,bypostorbyelectronic
means.

Afinancialcreditorbelongingtoaclass,aslistedagainsttheentryNo.12,shallindicate
itschoiceofauthorizedrepresentativefromamongthethreeinsolvencyprofessionals
listedagainstentryNo.13toactasauthorizedrepresentativeoftheclassinFormCA.

Submissionoffalseormisleadingproofsofclaimshallattractpenalties.
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KAMBAIA HOSPITALITY PRIVATE LIMITED

by Creditors other than Financial Creditors and Operational

Place  : Mumbai

Date   : 11.09.2022

#ThesubmissionofproofofclaimsshouldbemadeinaccordancewithChapterIVof
the Insolvency and  Bankruptcy Board of India  (Insolvency Resolution  Process for
Corporate Persons) Regulations, 2ol6 (CIRP Regulations). The proof of claims should
besubmittedbywayofthefollowingspecifiedformsintheCIRPRegulations:

Form 8 - for claims by Operational Creditors
Form C - for claims by Financial Creditors
Form D - for claims by Workmen and Employees
FormE-forclaimsbyAuthorizedRepresentativeofWorkmenandEmployees
Form F -  for claims

Creditors.

In order to get a copy of the form, you may download from the above mentioned
website  https://ibbi.gov.in/home/downloads  and the CIRP Regulations.


